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MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION
New Delhi, the 24th June, 2026

S.0. 3423(E).— In exercise of powers conferred by clause (a) of section 3 of the National Highways Act,
1956(48 of 1956), the Central Government hereby authorizes the officers mentioned in column (2) of the Schedule
annexed here to as the competent authorities to perform the functions of such authorities under the said Act with effect
from the date of publication of this notification in the Official Gazette, in respect of the stretch of land from 200 to
262 of DC Office Pherzawl (NHO02 ) in the State of MANIPUR, 0 to 200 of Office of DC Churachandpur (NH02) in
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the State of MANIPUR for building (widening / four-laning, etc.), maintenance, management and operation in the
State of MANIPUR

SCHEDULE

Land acquisition on National Highway No. NH02 in the State of MANIPUR.

Sl CALA Stretch State District Taluk/Mandal | Name of the Village
No. 2 3 4 5 6 7
1
1 Deputy NH2 | MANIPUR Pherzawl Parbung- 1 [Pherzawl
Commissioner |KM 200 Lo —
TO KM Tipaimukh E Loibual
262 3 |Damdiei
4 |Taithu
5 |Parbung
6 |Lungthulien
7 |Sipuikawn
2 Deputy NH2 MANIPUR | CHURACHANDPUR Thanlon 1 Tallian
Commissioner | KM 0 —
TO KM 2_ Thanlon
200 3 |Dialkhai
4 |Bukpi
5 |Sainoujang
6 |C. Zalen

7 Leizangphai

e Suangpehmun

9 Vaipheimual

1_OJ0utung
11 |Bilpikot
Churachandpur |1 |Hiangtam Lamka

2 Bungmual

3 Hill Town

4 Chiengkonpang
5 [D Phailian

'6 [Pearsonmun

Tuibong 1 Songpi

e Telsing Bazar

3 Ngaloi Village

4 [Mata Lambulane

5 Gangpizangn

6 [New Hengkot

7 Hengkot

8 [Khotuh

'9 [Sabual
Henglep 1 Tuilaphai

2 [p. Sejol

3 Hengkom
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4 [New Pangsang

5 Tuilumjang
'6 |S. Kholian
7 [Thingkeu

s Chawngkhozo
'9 [D. Khawzim
110 [V. Munlai

1 Lungchuang
12 [K. Lonmual
113 [Aina

14 Mualhoichiang
15 Santing - L
16 [Saihum

7 Chongchin

[F. No. NHIDCL/PMU-CCPUR/CCPUR-TIP/NH02]
SHAIKH AMINKHAN, Director
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